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#-Advocates for the Respondent(s)

vt cxc eem eam  mms Gmn ewh W cem) R3S S Fiin SN e~ ATee e me | G WY AR e e Gwn amh @l e mmm s gme eae = e - em— -
—— Ao

Office_Notes . .. . ' Date ! Courts' Qrders

A I Crs dimE  GED Mms NN sEs s AN MR M TED MM S e WA GED Epe B G S sm  wes e Gem e wme S e gmm

Tolsopprticaties §s i ! ! '

Conand vl fimg 10.10.96 Mr S.Sarma for the applicant
. . > LR ‘ ' . ! R N
t. " I: 3 W'i, : Mr S.Ali,Sr.C.G.S.C for the respc
I

dents.
Adjourned for admission to

.14.10.1996.
Meéef

14.10.96, .. Learned counsel Mr B.K. Shar
for the applicant. Mr S. Ali, learned Si
C.G.S.C. for the respondents.
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Heard Mr Sharma for admission.’

Prayer to allow the applicants to join
together in this single application is granted
in terms of Rule 4(5)(a) of the Central
Administrative Tribunal (Procedure) Rules,
1987, as the conditions mentioned therein
are fulfilled.

. Perused the contents of the
application and the relief sought. The

application is admitted. Issue notice on
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the respondents by Registered Post.

*'List for written statement

and further orders on 26.11.96.
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Heard Mr Sharma on the interim
1]

[ sl amrwﬁk relief prayer The rrespondents are directed
b Sy»w\cu-ﬁ"ff’ e \nhg not terminate the serv1ce of the applicants
j,) wi ralid- without permission of this Tribunal.
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for the appl icanteQ. ,

26211.96 © Mr. S.Sarma ;
Mr. S.Ali, Sr.C.G.S.C. for the. 4
\ respondents. : g
Written .statement has not been "‘ -
) ‘submltted N éﬁ
List - for written statement and iri
further orders on 30.12.1996 as |
ST requesteg by Mr. Ali. . - i
\\ ""?J._;.!;
Me% ‘¢

trd

YL
.Vvide order today in M.p P.230/96

the interim order ‘dated 14-%0,.96

has\gﬁﬁp modified. od

~

‘Menber

o 30.32.
8 i2.96 Mr S.Sarma for thc applican;;a.
Mr S.All,58.C.G, 8.C for the résp»nden\_s.
Written statement. has nct be.en "
submitted. E : N
'j . %‘
List for written statemert ang
further crders on 20.1.:97.
[ , Menber
. | : v ‘u
| 2y i
) Sinns ex gdpparh” crn ¢ 20.1.97 Written statement has not . been
QWG’ filed. List for written statement and
) w7 el > mal— e further orders on 12.2.97. %P*’V
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12-2=97 Mr.B.KeSharma, learned counsel
appearing on behalf of the applicant
submits that similar cases are pending

in this Tribunal. e
Let this case be listed for hearing

alongwith other similar casesg,

H : Membar , Vice~Chairman
(R 3
¥
‘4 ) 6 1’,
15-2-%57 L ’
&————-_-__—___—______”
- @f it o DA
0. e /— 3+ 10.3.97  ILet the case be listed on 21.4.1997 for
‘g ' hearing.
k}; - ‘(? ‘ | %
Men@/ Vice~Chairman
trd
- | 3 .
/292 21.4.97 ' |
4. . Let the case be listed for hearing

/
/eLz_ég? A KLWN? ~ on 2.6.97.
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2.6.97
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7.7.97

Hearing concluded.

‘affidavit in Misc. Petition No. 94/97 stating

EA
The respondents have filed an
inter alia that the scheme has since been

approved and it is likely to be notified. In

view of the above Mr. B.K.Sharma, learned

counsel appearing on behalf of the applicant

. submits unless the scheme is notified and A

comes to know gbout the scheme it will be -
difficult for %grgnd for that purpose Mr.

Sharma prays for time till the scheme is

notified. Mr. M.K.Gupta, learned AGdl.
C.G.S.C. submits that the scheme will be _
notified very soon, may be within three weeks.
Mr. S.Ali, learned Sr, C.G.S.C. and Mr.
M.K.Gupta, learned Addl. C.G.S.C. also agreed
that the matter should be heard after the
publication of the scheme.

_ Considering tﬁe submissions of the
learned counsel for the parties we adjourn the
case till 7.7.1997.

MM |

Vice-Chairman

Heard «betir counsel of the parties.
The application is disposed

of on withdrawal with liberty to file fresh

application if so advised. No order as to costs.

Order is kept in separate sheets.
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}%i€n under section 19 of the Adminisf;rative
| Tribunal Act, 1985.) |
_‘"‘ ' N
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Title of the case eccccsecsccsse ese0els NO. 223 /96
Shri Akhil Pathak & another eeeess Applicants.
VB
The Union of 'Indié & Ors e.es 0o Respondents
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BETEEN M
1) Shri Axhil Pathak

" worked charged Khalasi,Office of the Egecqtive Engineer
 Central Water Commigsion Middle Gmeimsd Brehmaputra
* fub-division Gauhati,
2) Shri Njranjan Das, 0////
~ worked charged Khalasi,Office of the Executive Fngineer
) Central Water Commiséion)Middle Rrahmaputra Sub-
Division, Gavhati.
.eseecsApplicants.
AND - . S
1) Upion of India .
. . represented by the‘Secrétaryt Ministfy of Water Resources
New - Delhi. )
, . 2} The Chairman, .
Qentral_water Commission, Seva Bhawan, R.¥. Puram,
New:Delhi-66.
3) The Exective Engineer,
Cpetral;Watef Commission, Middle Brahmaputira Division
., . - Gauhati. ’ o <
i
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' 4) The Deputy Director,

Water Resources & Flood Forecasting Division, No.l. -

Sent:ai Water Commission. Gavhati.3

~

» é o .RéST“OndentS

_DETAILS OF APPLICATIONS

1) Parclculars of the order aqalnst which the apnllcatlon

-;s_mada

The‘applicatién is not made agaiﬁst any
particulérs order but it ié made for a direction to the
respondenfs to reqularlse the serv1ces of Lhe applicanis
in terms of oraer dated 4.1.96 passed in O.A. NO. 189/94
and’212/94 and in terms of-various circulars framed by -
the Govt. of India.in the matter of recwlcrl ation of

casual labours >

2) JURISDICTION OF THE TRIBUNAL : -

The applicants declareg that the subject matter
of this application is within the jurisdiction of this
Hon'ble Tyibunal |

3) LIMITATION

.

T

The applicantd further declare that the -

applicantion is wi th*n the ;1m1tatlon perlod -prescribed

- under JeCe. 21 of Admlnlsbratlve Tribunal, 1985.

4) FACTS OF THE CASE

~

4.1) That the. applicants are citizen of India & therefore

o



they are entitled to all rights and privileges gnanangeed

by the Constitution ofblndia and laws framed thereunder .

4;2 That the applicants have filed the instant application

. for redressal .of their grievances towardd non regularisation

of their services as beds group ‘D* employee. The gr;evances

of tﬁe applicants and the camge of action for which this

_application hag¢ been preferred before this Hon'ble Yribunal

for redressal of the same are similar. They belongs to the
ljower stratum.of the society. and are holders of Gr.'D' Post
c2re

——

on ct casual basis and accordingly. crave leave of this Hon'ble

Pribunal to allow them to join togeﬁher in a single application
invoking the power under rule 4 (5) (a)'of the Central
Administrative Tribunal (Procedure) Rules: 1987.

4.3 That the applicants are simiiarly situated. The
grievances are ﬁﬁéii:;iz to their services under the Respondents
The applicants have been working under the respondents on easus
, casual basis for the last several years without any hope of
regularisation of their services. They have not even been
granted a temporary status under the scheme formulated by

the Govt. of India. The service particulars of the applicants
are reflected 1n,ANNEXURE-i‘zB the instant O.2A. In the said
Aannexure the applicants haye given their service particulars

in details and crave leave of this Hon'ble Tribunal to.

refer to'the same in support of their contention made in

this appligction‘ instead of repeating the said contention .

4.4 That the applicants state that as is refiected in
AnnexurelStatement annexed to this C.A. they have been
working under the respondents since 1984 and 1986 respectively

000.0..4/—
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They were so appointed in Group ‘D' Post on ca_sual basis
after 't’heixj names were sponsored through employment exchange
and they were selected for the post of work charged seaosonal
Khalasi on casual bas'i:;c;llheir appointments are continued
from year to year and/iks year they are issued with appoint~
ments letters unéer which they are to work in Group 'D' Post
as work charged seasonal Khalasi in the definite scale of

paye. »Presently,‘ they are given the pay scale of Group 'D'
employees under regular émployees. However., their services are
te;:minated and / or they are kept in employment for a definite
,\aw;s At'hereaf ter,’ they are no longer engaged for the post for
the rest of the period in the year. Again in the next year
they ?';i)pointed fpr a further period. Thus the process' is

going on since the time of their appointment and inspite of

hak L ‘
. the fact, the Govt. of India has formulated a policy decision
~ for grant of temporary status to the casual employees with

the consequence of regularisation in due course, the applicants
are still deprievedof the same benefit. Their services

are rather being terminated from time to time. . r.

4,5 | That the applicants state that_ every year they are
issued with same kind of .appoin;:ment letters and sometimes
they are also required' to work beyond the prescrii::e?'l period
in the appointmentl2étter on casual bas:l.s. 'Ihefmace such
éPpointments are not in dispute and thus instead of annexing

 aad
- all the appointment letters, the)'beg to annex owe of such

The
. appointment lettery and, same are annexed as annexure 2A and

-

2B.

veesssB/=



-

Pt (it it o - 2 2t e

-5

The applicants 'érave Leave 6f this
Hon'ble Tyibunal to produce all the appointment letters
pertaining to their employments in Group ‘D' posts on
casual ' basis right from the respective date of their
appointment at the time of hearing of the instant
applicants. It is the bonafide belief of the applicants
that their such employment will not be disputed by the

- regspondents.

& .6 That the applicants gtate that even after

| ndering years of service as group 'D' casual employees
their services have not been regularised and their

services are. being taken by the respondents in expioitativev
term as appointed abobe,, their services are utilised for

a particula‘rs period in the year and after that ‘their
services are terminated amd again in the next year they |

are appointed for another period. Thie process have
been going on sihce the days of their respective employment.

Further, sometime during the intervening period they are

also given caaual employment like that Jla—ny other group 'D*
employees. The case of the applicants stand that all

. ‘ by .
of them are duly sponsored A‘Employment exchange and selected

by the respondents for being appointed as casual Group ‘D*

employees, their eervz.ces are being utilised every year
for a particular period as work charged seasonal Xhalasi.
Till date their services are not yet regularised and they

‘ have not been conferred with temporary etat'as as ig

required to be conferred to under the relevant scheme

ooooe/'—
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formulated by Government of India.
'That the applicants crave leave
of this Hon'ble Tribunal to produce copy of the relevant scheme

at the time of hearing of this instant O.A.

4.7  That the applicants state that some of the group ‘D
employees of the Central Water Commission similarly situated
at with thai: of the applicants had ap'p?oached the Principal
Bench of this Hon'ble C.A.T. New belhi by way of €£iling various

. O.A.s wherein same kind of grievances have been raisedn;.n the
ingtant applicatién were raised. The Principal Bench of this'
Hon'ble C.A.'r. by :Lt:s common Judgement dated 10.2.94 in O.A.
No. 273/92. 804/92.1601/92 and 2418/92 allowed the said O.As

. with the following directions' %= '

I o , <
(1) . The respondents shall prepare a scheme for retention

and regularisation of the casual 1aho@employed by them, 'mh.a
Scheme should take into account the regular post::T that can
be created taking into account the fact thalt‘: even if a
‘particular scheme is comploted,:* new schemes are launched every
year and assessment of regular post tﬁat. can be created on the
basis should be made. fézf ::egularisation all those, who have
¢completed 240 days service in two consecutive years, should

. be given prion-ity: in accordance with their length of hekr

servicese.

(ii) 'l'hose who have completed 120 days of service should be
given temporary status in accordance with thelt instructions

!

N ) . ) '....7/.
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issued by the Department of 'Peraonnel from time to time.
After completion of required period of service, they should

be considered for regularisation.

(iit) adhoc / temporary employees should not be replaced
by other 'adlbcv / temporary employees and should be retainad

in reference to their juniors and outsiders.

(ivj Such a scheme shall be submitted by respondent
for scrutiny of this Hon'ble Tribunal within a period of

'3 months f£rom the dafe of communication of this order by

the petitioner to them.

‘ Their shall be no order as to costs®.

A copy of the said judgement is annexed
herewith and marked as Annexure-3.

4.8 That the applicants state that the said judgements

was carried on review by the respondentstherein but the same

was dismissed by the Hon'ble Tribunal by its order and judgemen-

dated 9.5.94.

A copy of the same: judgement dated

9.5.94 15 annexed herewith and marked

as ANNEXURE,4. |
4.9 ‘ That persuant to the said judgements the applicants
therein have been granted temporary sta(:us and to the knowle-

dge of the applicanta}'v all the applicants therein have been
continuing in their service without any interuption. and break

and they are enjoying the consequence of granting the
temporary étatns. One of the applicantsin the aforeaaid O.A.

/(( |
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’transferred to Shillong and he has been continuing as Group

| DY employees on conferment of temporary status with all
cénsequential benefits. After the aforesaid judgement, their

}has been no occasion to terminate the serviées of the applicants
therein and théy are enjoying the benefits of temporary

status as per the scheine holding the field. The Central Water
Conmssion has formulated and adopted the scheme as was formulated
by the Govt. of India, Ministry of Personnel & Public
Grievances | wiih a slightmdiﬁcation here and there, more

: j:arti’cularly as regard to the number of working days.t’he'

respondents. mayr:‘iirected to produce a copy of the same
formulated by them under which Ithe applicants are entitled to

'be conferred with temporary status with all eonsequential
benefits. |

4,10 ~ That the applicants state that the resmndeﬁts
instead of being a model employer Yae envisegés under the
Constitution of Ipdia and laws framed thereunder have been
utlising the seirvices of the applicants for the last several
‘years in explaitative tem without giving them any ray of
hope of future prospects. 'Ihus the applicants have attained
a stage under which they can neither go £for other employement
nor they can abandon their present employment. The applicants
have already become over agedfor any other government jobe.
Thus with the meagre income they earn their ;1ve11hoqd from
their casual empldyment,they alongwith their families are in

precarious predicament.

000009/.
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r4.11( . That the applicants state that in view of the
aforesaid judgement of the Principal Bench, pertaining to
the said Department and same subject matter of employment

~ for /Grdup ‘D'  employees, there is no earthly reason aé to
why the heﬁefit of  the said judgement should not be extended
to the preseht applicants, The respondents of their own
ought to have extended the benefit of the said judgement

to the applicants instead of making them to come under the
protective hands of thig Tribunal. 4

4.12, That it is pertinent to mention here that the
applicants had approached this Hon'ble Tribunal by way of
:fi_l:lng O.le. 189/94 and 212/94 res_péctivé.].y. The Hon'ble
Tyibunal was pleased. to dispose off the said 0.A. v}de its
‘order dated 1.11.94 and 11.11.94 in the respective O.As
directing the respondents to consider the case of the
respective applicants sympatheticaliy under the scheme,

The said order was communicated to the responﬂeni:s there to
. but the respondents wilfully disobeyed the order.

A copy of oréabf the O.A. is
annexéd herewith as ANNEXURE.S,

S o Stake
4.13 That the applicants R tﬁat after getting no fomit-

ful result from the respondents regarding regularisation of
their services and non implementation of the said judgemént
dated 1.11.94 and 11.11.94 they filed application u/s 24 of

the C.A.T. (Procedure) Rules 1987 for implementation of the

oofalo/.
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said judgements. The Hon'ble Tribunal was pleased to dispose
- off those MPs _with an 6béervat1.on to :I.mpi._emerit the order’
within a Qshértifne,i.e.» by May - June 1996 when the new .,

scheme - will be "implemented and the case of the applicants

their after,
« . A copy of the said order dated .
4.1,96 14 annexed herewith and
4.14 That the applicants state that the respondents

are duty bound to implement the judgement of the Hon'ble
CeAoTeo The respdnaen_ts -in¢ one of thetr communication

have éssnréd the appiicants' that the case regarding framing
of a scheme for grant of tempérarj ‘gstatus. and regular:lsaﬁion_
. of Vork Charged seasonal adhoc in C.W.C. is still under

; cohsideratj.on in Cons_ulat:ion with Ministry of Water

' Reaourceg,‘ Ministry of HMaw and Justice and Department of

‘Personnel and Trainsing etg, - . \

A copy of the said commnication
dated 20.5. 95 is amexed herewith
, and mafked as ANEXURE=7,
4.15 That the applicants state thatv in view of the
fa.éts anci circumstances stated'_ above t‘hey are coxﬁpilled
to come under the protective hands of this Hon'ble Tribunal
- again, Further it is stated ahet by the péﬁitioners
that the respondents have acted illegally and have acted
in direct confrontation with the Hon'ble Tribunals order

~

STy
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| 4,16 . That the applicants state that it is their
reasonable apprehension that since they have come under the

(o
protective hands of this Hon'ble Trbinnal, their services -

may not be continued and thus it is a fit case for an

S

interim order directing the respondents not to terminate

- the services' of the applicants till disposal of this
inetant 0.A. It is further stated by fhe applicants that
' therespondents have under,taken several other project
works and there are post still lying vacant in the |
Department and hence there'i’s no earthly reason as to
why the services of the applicant should not Dbe continued
Again on the other hand the respondents have undertaken
to prepare scheme to absorb the casual lahoun%like that
of the applicants, the applicants pray before this
Hon'ble Tribunal further to pass appropriate interim
order directing the respondents to allow the applicants

- in any -Group D fPee;‘t:s.

5.

51 For that prima facie _the action / inaction on the

part of the respondents are illegal and arbitrary .

5 .2 For that the appl:lcants have been continued in the
employment under the respondents for the last several
years, their services are required to be _:egulanised with

- all consequential benefits.

5.3 For that there being 2 judgement holding the
‘£iled pertaining to the same department and the same
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subject mattef, the Departments and the respondents are
duty bound to apply the principles laid down thererin m ke
case of applicants also without requiring them to appmach

the Hon'ble Trihunal again and again.

5.4 For that the constituional mandate demands that
the services of the applicants be regularised and their
services could not be utlised in exploitative terms as has

been done by the respondents in the instant case.

5.‘5‘ ' FPor that the benefit of the scheme of regulari-
gation and confexmen\t of temporary status have not been
extended to t:heother similarly situated employees , there.
is o earthly reasons as to why the same treatment should
not be meted out to the applicants. A

5.6 For that the applicants have been treated
~ differently 'and thus there is violation of article 14 &
16 of the Constituion of India. |

547 . Por that the applicants have been continuedq Seasery
E under the respondents for the last several years and in
the process they have lost their chances of employment

elsewhere bhaw they being over aged to be absorbed elsewhere

5.8 For that the respondents are duty bound to
give weightage to the services rendered by the applicants
towards regularisation of the applicam:sﬂ' gervices

and they cannot be utilised the same in exploitative
terms ln viclation of provision mandate and f:‘he laws

framed thoweunder thereunder.

00‘00013/“
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6. DETAILS OF REMEDIES EXHAUSTED
_ That the applicants state thét they have
no other alternative and a efficacious remedies except by
way of approaching this Hon‘l:\:le Tribunal. )

k]

7. MATTERS NOT PREVIOUSLY FILED BR PENDING BEFORE ANY OTHER
| 'l‘he applicants further declare that they
‘have not pr&iotisly filed‘ any .appiication, writ 'patition
or suits regai:'ding the subject matter in{Eespe'ct of which the
application has been made before any Court of Law, or any
other authority and / or other Benches §f this H.on_'ble-
Tribunal and / or any such application, wirit petition or suit
is pending befl_ore' any of them. |

8. RELIEF SOUGHT FOR 3

- In view of the facts and circt—.xmstanceis
 gstated above, it is moast respectfully prayqd that the
instant application be admitted fecords be éalled fpr and
on perusal of the same and upon hearit;g' the part;ieé on the
cause or causes tl"xat may be shown be pleased t& grant the
| following re%s. ' |

8.1 . To direct the respondents to regularise
the sei:vicgs of the applicants with retrospective effect’
i.e, the tespectivé.dates of their a_pp,oinﬁneﬁtswith all
consequential bene'fits including utear aa;ary and seniority,

842 ( To direct the respondentw th extend

the benefits of Annexure-3 judgement and 'oraér of the Principal

o
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BRNGN of the an'ble C.A.T., New Delhi.

8.3 To direct the respondents not to terminate the
service of the applicants and to allow them to continue -

in their services through out the year till such time

their services are regularised,

1

8.4 The Cost of the application.

. Any other relief or reliefs to which the Hon'ble

Tribunal deems fit and proper.

9.  INTERM ORDER PRAYED FOR

Under the facts and circumstances stated above
the applicants prayed for an in.terim order directing the
respondents not to terminate the services of the applicants '
with further: direction to allow them to continue in their

services without any interruption.
10. The application has been filed through Advocate
11, Particulars of the I.P.Ce °

I.P.O. NO.%- 8:“\‘! L‘qqt‘el
Date te -\O-AU ”
Payable ati~ G.P.O. ‘Gauhatd

12, LIST OF ENCIOSU S \

Ag stated in the Inde;:

. vetification‘o sssse
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X, Shri Akhil Pathak, agaed about-30-years
31 years R/o Christian Basti, P.S. Dispur, Gavhati at present
working as " Work Charge'd Seasonﬁl Khalaéi in the office of
. the Executive Engineer, Central Water - Commission, Middle
Brahmaputra Division, do hereby verify and state that
the statements made in para 1 to 4 and 6 to 12 are true
to my knowledge and those made in paragraphs 5 are true to
my legal advice and the rest afe my humble submission . before
this Eén'ble Tridnal and I have not suppressed

any mateij:lal factse ' .

and I sign this verification en.
applicant No.l on being authorised by the applicant

No.2 on this the ?/C} ~ th Day of September,’

1996.

. - : Deponent
. . S /&

Sori . ARUL| oI« Ptnd
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& Arnexure - 1, ' |

; Nirenjap Dase ) o | "

g_gg_rg .’ Place of posting. A‘ No of days. |
1086 Kimi Pover site 85 days
l@S’?I ‘;do- | | | 07

“lo88 —do- 366 "

‘losg - ~do- | g agr M

1990 “om -
igol - =doe 358 "
192 edo- 2g2 " /
1993 xip-Pendu site BT L -
1994 M.B,Sub~ Divn.i . 188 "

1005, ndo = | T

- 1996 ~do - . 154 M™(Not yet

. \ , . complited)

¥ k% % % % =

byhi] pathslk,
1087 ( From Fromal 270 days
. of appointment) .

1988 Lo 266 days
1989 ) 312 "
1990 - 3lg ™
1g9l . o 33 "™
1092 | 156 ™
1903 is4 "
1994 184 ®
19954 154 * |

1996 %lgﬁt ;et complited)

¥ % *
ite ‘J@@- . -
qﬁ\'lﬁ(@
AwedDO .



ANNEXURE 24

« r - ™ . ,
Aﬂ ' ﬁ}' \AW\LQU\, kh&“’"ﬁ AL !‘lev}.
B GOVERNMENT OF IhDLA  \ S )
B CENTRAL WATER  COMILTSS LON o

. MIDLLE BRATM: FUTRA 11V L8 Lol
' WIGARH ROKD : GUualh 11701007 o
SNOLMBD/WC /155 =24 (A) /95 / ({~0;7/, J e the LT o,
. s /" e

MEMWORK..NDUHWM

' )
Pt e A e oW s e B S e v e A - - s

Jhe undersigned hereby offers appoiniment, Lo Lhe
ollowing persons as "Workcherged Seas.nal Khalosit in Lhe
orkcherged establishment in the pay scale of ks, 750~12-870-
:3-14-940/- per month with usuzl allowances ag admispible
3 per rules from timdé to time, : &

Ty e e e e e o e - -

‘ T = - = = = =~ e m e e e - L R

Slor Name & address of 'bmployment: Place of \
m).: the candidate- "lsxch&npe " posting : Roemag s
! Repd No, ! v '
\_4}¢ Shri thatesh Ch,Das Guwah %L Pancharatnag
VilliAminigaon, Upper Hari, 4386/8 R
P «0eshminigaon, Guwahati., ,
24 $Shri Sona Ram iath 0w a0
L Vill.choudhuryghat, 93%g7§§f' e
P.Q.Choudhuryghat,xamrup. :
3.7Shri Hajibur Rahman Gealpara 9O
= Vill.& P a0 .Lakhipur, ' 91317§0 :~
Goalpara, . N
‘4. Md.Edul} Haque, ' Guwahatd Pandu aite
7 C/G Md.Rafiq lague, 3733/87 :

tloxrth Jalukbari, cuwahati=14,

Se-Fd.kussain aly, =dQ=__ QdO~
Vill.North Jalukbari, 2023783 2
P.UsJalukbary, Guwihatield, E

. Se AL Kasim Al{, _=do~ ~(i(n
- ‘V//C/b Md.Aziz Ald, 1205/93 -
Vill.Northdkdukbari, f
\QP.U.Jalukbari,Guwah&ti-l4.
7,84 Moinul Haque =do=___ IO i
‘/)/él@l.Dharapur(Majali). 18446/83 ° i.w-;orrn.
P.@.Dharapur,duwahati-33. “”%””””l
\sq,md.i?r Hussain ' e=do= D uConrt

- Villifatia dolong, 3733/89 Guu~hat{,

P 0 eJalukbary, cuwahati-14, | 5

,’99 Shri &% Qgbin ralita, _:QQ:_.«, -G p~
~ Vill.Malaybari, ¢
2 «Q oldalaybari’ UiSt oKﬁmmpo

\’}Q‘Shriﬁlqu“ﬂm Das o= HeboSubedivn.,
" |Vill.Garsl tervapara, 611/84 Cr, Guwabati,
EeUhattapara, A3sam. Do 4

. +1.8hri Bandhab Kalita =dom___ {ﬁcp
T C/0 Setekalita, 165¢/53 -

Rajgarh Road, cuwahoti~3,
12.MdJalil Ali Ghang

3.

C/G Md ,Akbar 411 (Professor),4197/an elalifdy s
© SeKeIhuyen, Road, Cuwahati ’
13, .ARdul Ra}ek. erdom - C-

C/G tid.Latan s2ikh, : 5592/84

Ville& .0 Walakiers,

CGuwehrgiald,

\L Pei,ive
J .




Phu upch, ncu! in on Yhaohoe" basis and inopurely
..... ot continue heyond 15.10.U5(ALN. Jor Compl i

. D

tlon ot work. whlﬂtcvnr is earlier v1thout furiher notice,

The persom comcerned

dulic; to the niluce of pdostTing a3 men:

are hereby Clrecivd to rerort for hlS
i nced ‘huvo under the

Halle P iV islicn, nw.‘DWﬂha iede.

.
ots en 15.5.9%9 t 01.9.S5 yosilive

r cencelicd,
No T.a. /0.0 et will

aut! Fnically treoated s

S0t ned epoointieens,

Copy  oruerded ~ur information and necessary

ey

Aiobes, au,-uiv 353 Kol ATEOPRSIRCHEES T T

~

Joinir- Reporti ¢l the person

The TLALDL (B MUB.Uivn.
N ¢ 2 AR A

Jcinin Report wm v presse be

5. Ehr: oL Do '

.77 hssistanc Executive sngineer/ hosistant

+ 8 ¢ ® e n g 38

N N I B A A ] o o 0 0 s t 0o
e »

y,otuaviee the offer will be

he sdmizsible Lo Joiuing Lhe above

\

;o ’ /\ 2 [:-’ r
SN ARENE
((ivebab. SANbn )
BRCUL A VIS sl bivainR
uctiwnto -

wngineer

s 8 6 0 8 8 s 0 8 o

P R e L A A A A L A

Al

may pleasc be spent to this office.

,CVC wvaheiil7/ Data Cell, M.B.Diva.,

seac S0 this of{ace.

1 a4 t 2 s e

L ]
\
L,otne L aloymend o dicer, Lisiyiai cnpiosiend sxchony o, e
vuwahuti/Goalparae
Yy, kecou s Bransh, =.B.Diw, ,CuC, Cuuthe bicy
ar - .
(2“:“,1.0L' .
*:)( C lVLJ oGt
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LA EXURE Y 8

GOVIRNMUNT OF I.Dl4

CENTRAL WATER COni1istyy
BRAHMALUTRA

MIDLLE

"O-MED/C/ESTT-20 (A} /91, KB o L}Df teq

lhe vr.dars ifned
tie following persons =g

- - ™ e o

»

DIVISYON

5(5_ _ /199,

Hereby offers Eppointpent to
1

Workcharged Segsonel Khelesys

in the workchsrreg esteblishment in tpe &y gcele oi . 750,
: 12-87O-EB-114-91+0/- Per month with usual gllowences &8
¢dmissible es pep rules from time to timg,
L R i S .- - a .
Sl,f Name & ndgress of ! ; mploymenf;f Place of :'
N0.+ the candidate ' “XxChange Yy posting 1Remarks
! ! Regd.lo o . '
1. Sn, Cobinda B rnen chatg 8.8.C4r0120
C/0 Bangshy kalgga ‘“§g§37*‘&" hat
Chantkuths 111 os e » Quahaty
. Salmhuﬂ, Quuehaty,
2., $h,madnay CheBeg vane¢ AL, (v
" Vill.ketskgpa gy ‘&EWWL o g(o:wm")
PO, Barentyy, .
P‘QSO MJG' '
heRkhil pathay Quuanet -
R)ﬁ:/o C.8.Chattyy : WWL ~do
© |86Cirea,cuc, ,
- {Swohatg.2g, . '
&, 'Smllmab Ch,00g g enegy
/0 faden Ch,Oag, ‘5%%}733&‘ et Sastyon
vux,mmnaou
mﬁae . ‘ C
30 'Shaox:ml Daka _ - ~~"‘-°-'-‘a-e N ~ e .
Radluay Colonay 4 %BE’L 0
E?ﬁzmmlmldan '
m%nn“aﬂi. , —
8. @ gh : :
| D c%“;fg?mz;a'?a WG de- .
Vul.?twuchﬁ, . . o
P Mloe.Bixne Bhottecharyin  guahas ~dg-
$/8 8. 8, nag, ’%%mir!‘
" PaBe & -mx.uamumm
ahag
n
8. Snpg S2gap Ch Os ohet -
° /0 Oation 0ga° Ve . -%537?33* 4'00
{fzap) S.p, Shatvashazgoo
‘ rwmnmu. Quuahagy,
o eeS
%ﬁvﬁ?’é/\% .
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Pr}PCLp‘l "ench, Neu_ Oulh : - _?5
:; %x'?‘ -'._'.'.:.' T e .‘." . )‘.""— ::i' PPV :i‘
‘Shrl 8§ K- Shukla, . )
Coungael rar thv appllouut .454, Ly, wre Chambutu. ¢
- ‘ Enetern wing, T anaxl ou:t. Dylrde5 N A
i \ ”": R . R RN .‘. ”' ‘\i»
»f‘"-4i;;“&-m-~—~nazculsz & BUifgan.. ; .
B e '*f 26 "Shrd 848, Hnlnn;' ‘‘‘‘‘ |
% 5 Counaat‘ror$hhn npnllcunt in op ‘«0
" CA epivBar Room. N-u Dhlhlo 3
v SR e e :
' ed Fesepondenty In 04 LB4/92 223/92
sy : I8 ."-u delhl,
’ » * .:‘l‘ d. - ‘ .."‘ QHA’. p.p‘ Kmt“n‘ 'Jl....
R, C Counoalufd Jthn tnnpdndnnta.ln On 2418/92
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y GENIRAL AMMINL SIRATLVE TIW BUNAL
- FRINGLPAL. BENCH
" _NE# DELHI

G As No,223, 894, 1601,2246 8 2418 of 1992

New Delhi, this the ]gu'[, da{; of February, 1994,

it HON'BLE MR" JUST1 CE SeKDHAQI, VICE QAL A
| ‘ HQI'BLE MR BN.DHORMDIL YaL, MEAGER( A).

0. A,N0.223 of 1992

.. , . © +Le Vinod Kumar

e ™ 570 shrd Raman Singh
R/0 F-25, Trans it Camp,
Khichari Pur i

L]
Uelhio *
Q : 2. Ram Kumar 4 |
, S/0 5hri Ratan Singh, )

RZ2-139, X - Block-11 R
Ne# Roshan Pura, Najafgarh,
sovendd g, . . New Delhi. v

3. Yash Pal Singh
S/O shri Devi Singh, -
NZ-288, Vil. & P.O.Naraing,
New Delhi,

-4, Parmod Kumar

Séo Shri Bijli -Singh-
* Nb.42 1, Sewg Nagar,
New Delhl, .
S. Narendra Paswan,
B-50, Naharpur, Sector 1, .
Rohini, Delhi, : - e« Applicants,
) o ) S - l .
- : ( through s.n. Shwkla, Advocate), - : i
Ny : ) : ) N
QAN0.884/1992 .
, L+ Sewak Ram, '
v 5/0 Shri Hari Ram |
R/0G-195, Secter 10, .
Fari.dabad(}‘laryana). ) '
i * 2., Suresh Kunar " f;
_n . S/0 shri On Parkash - '
. - B/0 Village Sidipur Lowa |
. P.0O,Bahadur Garh, 1
W District Rohtak(Haryana). - ]
\.'\'3‘. Nand Kumar" S - ,.'
; *% S/Q shri Vishal Chand 1
L AL N ?.‘R/O S 27/8B-303, Railway Colony, ,'
I .iGughlak abad , 4 :
‘ 2 New Delhi, _ s+ «+ .. Applicants. :
;d"f;.'}.;"/b ( through s.N. Shdakla, Advocate). .
‘.f‘ ’ “ . VS. }
) " 1. The Ctraixman, Central vater Coumniss lon, .
P IS T Govt. of India, Minis try of Hdateg Res ources, a‘
'\:{.Cﬁ)" " Sewa Bhawan -Sector 1, R.K.Iurami New Delht. i
R\ 1 S . GRS VS :
o . . o e . 4 - - -~l'- ‘,"_é\:..'.:.: ) !
Kf”@%%’ et e SRR S ’

] e e S U T e R T 227 Sy e e T . LN a gt
e .‘.a!'-ifv,v?{.«-.ﬁi‘.t’e.r;'.vu';-u'.ﬁ'.‘b;"’.-'v;nﬂf'.&mw'-ﬂfﬁkl;f&.: ERZ LIS A R T

o,
*a



- \
? ; ;ftj,_pf,1 2. T he Executive Engineer(cC. S..),
A A " Central Store‘Divis{

} Nesporx ¢
, (1n both above Q,

T through Mr Jog Singh, mvocate)fg

Q.A.No, 1601 of 1992 o

“ Shri Rajesh Kumar’ Saint
s/o0"Shri Veer Sain 33ini
orkcharged Khallss i

Yumler Exe

e ee APplicant,
(through B.S.N.ainee. Advocato).
: O.A.N0.2245 of 1392
Shri Jayant Kumar “F, thak,
5/0 ahri Kusheshw gr Fath sk

1
Assistant Electricia‘n.

Central Stores Divn,, Centr sl

fater Commiss lon, Aest Block ,

iting No,4, 2d Floor, R.K. Pur gm

NE'II Delhi.o | ¢ ) Applicant.
(thrOugh\B. S«Mainee, Mvocate), :

O.A.24L8 of 1992

loshri Rajender Sharma ‘ |
S/0 sic} Bhagvan Shztmg
'Carpenter,' Central ‘Stores Divn, ,
Central Water Canmission,. i

2nd Floor, R.K.Ibram,
N en Delhi. . .

’

2, airi Raju Kash

Yap, S/O :
$iri Nikka Ram; : /-
: d. &iri Daya By 5/0 Samya Han, '
i 4.

Nri Dali Singh S/0 Bhup Singh,

¢ Sri Giri Raj S/OMtshri Singh
6. Sir} Bijendra S/0 Totap Ram,
© 1. Sri Raq Kumar Rji S/0 Hard ev Rai.
- 8. Shri Wdag Kumar s/0 Sh.Kuruky],
- : ' Rpplicants 2 to 8 “orking in Central Stores Diva, ,
. Central Water Canmission, R.K.mram; New Delhi,
. . ;

) . e .- . o ” to‘--o-o Applicaﬂts.
. i through B,S.Mainee, Advocate). C '

Vs,

. l. The Secretary, Minis try of wat
T .. Shram Shakti Bhawan, New Delhi
) 2. T he Chairman, Central
Sevi g Bhawan, R.K. Tam, New Uolh;g_,
3. The Executive Engineer
’ Central fa ter Cominissy

er fes Ources.

Water Con.issy on

¢+ Centra} étores Divn, '
on, R.K.ﬂjga'n, New Delht,

v e, Respondents
. ' i . ) i B e abo\"? O.AS
PR : Lthrougn J03 sangn in 10y ar’x,’z.wu/'yz alna -
CEAL e quhiMr-..P.‘.Khurana in 'Q.A.th,i!t{l% of 1992),



— ' . b
- 25 u \ : . &;
=33 T : "\

: 2
ORD ER s ‘

B.N.DHQUNDI YAL , MBABER( A)

- nl" : ' The appllcants in all the ab'zve—mcnt.loned ’
frﬁ w0 v - o. As have been working as Khalasis, Ca;pontors Mistries,
!:;',;_;‘;;_.'m"wb& ¢ Motor Mechanics, Drivers and Elect.rlcidns under the |
‘ ,_',,“ﬁ‘ P hxecutxve !:nglneer. Central dater Cow.n§ssi0n. R.K.lurcan,
. ' Neu Delhi. One of then, 3hrt Jayant Y rnar Pathak,
s‘;‘h N . Was engaqed as Cysual Labiourer on 2, 1. 1987 but claimns
P to have been working against the post of reqular

stard bux 'y ~ €lectrician'w.e.f.7.12.1987. The datg. of enjagenent
enr \ ) o

107 iow t1e. Of the applicants ranges between 1. 10,1982 to 5.9.1988

‘i o i+ . in case of 0.A.N0.223/92, between 15.¢. 1986 to 26.10.1987 |l
T80 YUl o'-‘_' .

it pesintiy  in case of O.A.No.884/92, between 6.1:1987 £0 7.9.1990 in

oozt oug o C35e of 0.A(N0.2418/92. 3hri Rajesh iumar Syini(applicant ;

o in O.A.No. 1901/92) was engaged on 19. ‘3 . 19088 5nd

' L1
Siri Jayant Kumar Fathak(applicant in_.' O.A.ND.2246/92)

was engag',éclf’:or'\ 2.1, 1987.. In s ahe bfme O. A3, prayer

' .
has been made for issuance of a dxrectxon to the
.o

e respondents to prepare a schene on rthonal bas is
- ot for absorptlon of Casual Labourers ar*d for not 31
' . "“{_..., (. [

AN i . -
o o

!
disengaging the applicants til1l such a Schene 1

prepared. 1In 311 the cases, interim. ord.ers were !
. ‘.5': . .3 .

passed by this Tribunal

R restrainmg the ‘respondents

frcxn terminating the Servxces of all the applicants.
They are continuing till date,
Yy, .'-';«' 2‘ .

é H.mw‘ “”“' ? the maln averments are thes e,

In the counter filed by the respondents,

The a prolntaents wol o
; ‘

ba Vil et made for speclfic projects and in the appointnent
LEUR S I & RS T

_orders, At was clearly mentioned th
/‘\\

=J;on ad hoc\fj

( pex}r‘(anen t

.:t these are purely”

is and ~ill nol lead te any clagim for any

e oynent. They have worked in broken
LB i
a\;":"'“ = poriods ajjt‘/any of them have not’ ctmpleted 240 daYS
N \‘ ’
‘A of servidé€ in tvo consecutive years. The rules
’fﬁﬂl o
R - e



. later on he

~ENt Ly, Fihad

. .‘ ‘ 30
fur ". ",:‘.A '.3_;{‘4‘ N }K)Il ‘

Co b vet I'm-'}.f"

e

' gtate of Harvana and others Vs,

o . made,

’ W\ .
v ' ! \\
Lo | Oy

provide for appoinhnent of Khalasis b" direct <§§

recruitment through selectiOn by a se}ectlon comnltt N
Of which the Executive Engineer is tht hairman,

The posts of Casual Khalasis etc

are ‘Provided in
the workinq

estxmates for a def1n1te veriod and the
Serviqes of these workers are tprminnéed after that

Case of Jayant Kunar Pa th,-‘_:g((‘

period, 1p % A.N0.2245/92),

Lt has been stated that e “Prlicant was appointed
45 an adhog “ork-charged Khalas i fron 3.2.1987 ard

was offered appointment as* Assistant
Electrician on d hoc basis at minimus,

v fixed basic

Houever, this appou.hnent was for

a Spealfic pericd, though wi th breaksf the applicant
continued to york agaxnst vacancles 1ﬁ different works,
admi tted that dur\nq the years

1989 to 1991, he worked for more than 240 days

They have, hovever,

in )
all the three years.

le have gone through the recurds of the case

ard heard the learned counsel f{or Lhe part'es

Shri B, 3, Maxnee, lehrned counsel for

Piara.Singh s others,
1992(3) vol.4s s.cia. 24 s ‘

\
"The proper course would be t
Prepares 4 Scheme,
vogue,

at each State

Lf one is¢ not already in

for,regulari atlon of
consis tent with {ts reservat!

Schene is already framed,

conslstent ~ith our

5uch enployees

30n Policy and if ,
th& Same may be

obzr ervations herexn
lx;lgatmon In this

erson is Tejularised
a toly belos thn

St regularly appoint ~f :

categury.

M!} : _:

class or Service,

. 55 t.he Case may bhe,
L ii;/%ﬁgig%b So far as thevorlmchargei anploy

. -
--

ees apd |
€asual 1lsboyr are Concerned ,

“the effort mys t
¢

A

— . — e

ffe X

~ o

. . v

2157 3 o g
B



~7
3
¥
b4

.. that In accordance with these directlon:

-3

: ]
A TwneXfor retention ard regularisation of the Casuyal i i
2 -Lib rers employed by them. This schene shoyld b |
ta%o Into account the regular posts, that W

. M 13
- . , : .

/

be .to regularise them as far as possible and
- as clearly as possible subject to thelr
fulfilling the qualifications, H’ any, '
prescribed for the poust ard subl_cct also to
avallabllity of work. 1f a casuej;'_jl labourer

is contlnued for a falrly long gpell - say.

two or three years - g3 preswnpt‘g on may

arise that there is rejular ned':i for his
Ifsuch 2 situation, oblig-
atory for the concerncd authori. &y to examinge
the feasiblility of his re mlnrng;nhnn.

services,

uz becanes

While doing so, the authorities’ oujht to adopt

. a positive approach coupled mh an enpathy
for, the person.,..."

to be considered in light of.the abuve &;baElV"tl ons of

\

the Hon! ble Sipreme Court as also rlarrrnom issued

by the Suoverrment fron {time to tine, ]t_!nn\' be noted I

+

|

o a special . L v
, i
ve ‘

Scheme for regularisation of the Casual Labourers ha

been prepared by the Railways, Post and Telearaphs

and other Uepartnents, ln/the circumns ta;.;w'ces of this case,

—————r e T
e e - .

we dispose of these applicati Gns, wi th",lhe

following directions: - 1

{1i) the respondents shall Prefare a scheme

)
can e created,

taking into a; ,count the fact

tB{t even if a particular Schme is c0np1eted

T how schenes

are lounched evor3 Y¢ar. An assessment|

of the I'P'leel' posts that canbe created on

this basis shculd be made. Fc-g regularisatio'w

all thuse, who have conpleted 240 do\ﬁ 3g-<u\c<,

e o et e e ——

, should Le gweu priority

dr- accordance with their lonu_ th of service;

A

in Lwo consecutive years

- e e—

4, \4{3 the applicants have been uo&.ing for a ‘ j
long pericd thr ough 1nterm1 ttently, th;lr cases have
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Fivguns

e

{
A -6 \
' (11)Those, who have Ranpleted 120 days of Y
b !
servlce should be glveq’ temporary status in \\
. acc0rdance with the ips tructxons Lssued by the 2‘3.
* -
deparbnent of pnrsonnel fran time to tine, \b’\
_ /\ftcr couplv ting of tl_m‘;}xoquircd period of f
Servlce, they shoyld pe .‘considered for ]
' .regulari Sation; ’ §
.(lli)PdhOc/tenporary en w10yeeJ should hot pa
replaced by other ad ho. /tnnpm ALy enployees
. “and shoyld. be retainegg }” Preflerence to their |
Juniors auy Outsiders,
Aiv)such 5 scheme shy] b subni tted by the
{
respondents [Or Scrutlnw of this Tribunal o
’ oy
’ “ithin 5 pcrxnd o( tluep mOnths fr(m the .
Cale of ¢ 'l“JHL""l')' '.’g ol this orgay by the
Petitioner to {hem :
. A% ‘V v '
. 5-_ 1, There shall be no order 35 Lo c¢os s,
pon T :
t . . . :‘
: 703%
. BN, Uhoundlyal ) . | S.l’/.éha(m
' Me:;ber(A) Vice Chainnan ;
, ) S ETN TP _
(ralefio v Ly !(/ Y 11
LEAIR uu'UI»CCUOH("”' - X :
“ t R . 'l' ¢ g |' w ﬂlr\" " i
vt ¢ ' '
] A |:.~':.' - :
P! ; ' ’ :
Bl
' |
5
.
Ll
1RE
.M
e 7




CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BUYNCH
Mt DELHI,

Ohe Rogigtryr

~<niral Administrative T
Yrincipal Bench,

ribunal,

i‘:-"(-’“\‘.’ [:3{.) .l. t.‘i .
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Socy. Ming,

Sh. Jog Singh ,
Counsel for the applicant In RA

1108, Prakash Ogep,?,Velastot Marg,
Nau Delhi, ,

Varsus

Sh. Bajendor Sharma, Ca}puntcr Contral
Stores ODivi., Central Wator Cammisa ion

dest Block Ng 1, Uing No. 4, 2nu Flaoor,
. ReK.Puram Nau Dclhi. : '

Raju Rashyap $/0-Sh, dikka Ram -

She Uaya Rum VIS TN Lunga Kam

Sh." Dali Singh /0 Sh. Bhup Singh
Sh, Rir{ Raj S/0 Sh. Mishri Sinygh
- - . .

She Bijendra S/o0 Sh. Tota Rag

( Serial No. 2 7o 6 vorking in: Centrad Store

Divi. Cantral Water Commlusion, ReK, Puram
HQ}U Dalhlo) - ! .

Wat er Reseurcys . .
: Applicants

]

—

ajendsr wnarmam & Oras.

Vs .

=

I

9/ 5/ 94

Reanandant s

e

am

Passed by this Tribunal in tha gbo

‘Y
- v :

"t
Farivkot ﬂouﬂc
Cope rni. cus Marg,
Moy Delhi-t,

Db, 3/ 5/ 9

i

4

HA 172/ 94 1in
. 2410/ 92

0.A, Ng

directed-tq foruard herevith a cGpy of Jpdgment/Ordar dt,

o Mmantionod cace

JUury iuitHPully,

@

—

SICTLIUN UFFICER(I-11)
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rinfeotrative DRGINED , L

- ' <t %ench, haw Jelhu, . k
); ) ! ‘
!

-

RR-105/94 jr =2266/92, MAL171/04 dn GA-1(01/92
A2/ ¢ wn (1A= 2618/97, '

—

v
.S

New Delhi thi tne GU, 0ay of My, 1994,

Hen'ble M, duatice S, K, Ohson, v;cn-ﬁhairman<3)
Hon'ble Mr, 8., Ohoundiyal, Membpr(A)

RA-165/C4_In CA-7246/82 RA-171/% in SA-1M1/97 4
KA-172/94 in GA-2478/995, y

R e T T T e e o

Lo H3he Secrstary, 5 Corpgat
3ﬂ,@;3jéﬁﬁlnibtry cF'Uat8P~R0r“urcea,* :{kﬁﬁh-.n;lf“
LAl iRsBhEam Shakti Bhavan, A E3)
V.07 "™ Neu Dalhi, ' . A

..
-
)
Rty
.
~ e
——
TR

fETI N T el

— . . [N AU

2. Tho Chulrman,’ o ' L
Central Water Commigsion, BRI
Sswa Bhavan, R, K, Purar, . R
New Delhi, ' 5

3. The Executive Enginesr, ) ,
Cont.v 4l Stores Jivn,, u
Central Uater Commigsian, P
‘R, V., Pursim, Neu Delhi, . Review Applicunt =/

respondenlce In 0A,

T e

fthrough Sh, Jng Singh)

UM-165/84 in Cho2246/97  vur'sue o

S/c Sh. Kushcshuar Pathak,
, hssistant €lectricjan,
o . . Centrul Storgs Oivn,,’
Central Water Comaiesion,
Uest Block 1, Jing No,¢, ¢
2n Flmu‘, R, b, -Pur:m,
Now Delhd,

. - i
Shr il Jeyart Kumar Pathuat,, . {"
!
i
}

Ce BEam G Ao e

fosoonde in Ra/ b
4 0l lcent in gg, |
. ) Iy
BA-171/64 in GA-1601/97 o) il
r shri Rajesh Kumur Sagni, ° ' R
S/o Shri Veer Sain Saini, : : | 2
Vorkcharget «h d)usl, . ) |y
under Lxecullvg En- " saeer, ;o
Cenlral Storas Jiviaion, b
Central Water Commlsaion, : ?5
¢ West Block Ng, 1, Wing No, ¢, o e
. 2ng Flocga K.K, Puram, : : Sy
ﬁﬂu Nelhi, Nozoondent in np/ f :f
i : ' <pplicant in pa ;f :
RAr122/9¢ in Gh-2410/6 g
SN
1., Shri “ainndaer Shurma, §
Sl T Qhanign Shoarnoa, %
Cetzonter, Centra) Storus 0i ‘ :
Cantral Uater Commliasion, 5
Vest Slcck No.1, Uing NOL G, f ;
2n4d quor, h, K, Puram, f f ﬁ
Neu Delhi, 4
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2. Sh, Raju,kashyno,
S/0 Shri Nikkau Ram,

3. Sh, Daya Ram, - , ..
S/ o Sh, Sanga Ram,

4, Shri Dali Singh, -
5/9 Sh, Bhup Singh,

5. Shri Siri Rsj,
$/0 Shri mMishri Singh,

6. Shri Bijendra,
S/@ Sh., Teta Ram,

o Sh. Ram Kugamlfgh ity
- . S/o Sh. . Heptier:Rat, "kt -
S SR nﬁﬂg%\}:‘w BB AAER
8. Sh, Udal Kumar," 0
. S/o Shri Kurukul,

Divn, ,Eantral Uater Commission,R.K.ffuram,
Neu Delhi, ) g

0087 (9y CIcut «T1en)
del {var ad hy Hon'ble M

Thése reviny iarldcetione hiue been F{led

by Lhs resaondante agdinat Lty CTrne o Jul saaail

[y

en 10,02,94¢ in C.A,.Ncs, 22

1902, The follouing directions were given:-

(i) ' the resnondent s shy

. BN, Ohounﬂfyal, Mombnr (A)

.

1] presaroe a schamg

“uspondoit 8 in RA/
kpoljicant s in QA

23, BB4, 1631, 2206 & 2419 of

for relention and rejularisaticn c¢f the
. Casual Laubourer« onoleye?d by Lhem, This

? otheme should take Inth acc
posts, that can be creater,
—account the fact that ‘gyen it
sCheme is completod, noJ echaem
8very year, an asrosument of

noste that can be'created on this bagis

snould be made,

3 17 Luo oo secul ivo Y our 8, should kg

ptlority In aczordan
of ssrvice;

(i{i) These, who have cocm

shculd be given tomhorary statys
ance with tha fnetr,

For beqularisation, ali
' thore, vhn have Complnlo? 26N days wurvicg -

plete 129 day s of ga:

ount tho raqu)ar
taking inte L
a Dariti(ju]:ar.,]i:f;”._
es aria’la,nchegd
the rieqular

alven
cd with thafr lenqth

vice
in accord-
Jctdons L{asyad by thn

{ ‘ .l!':_‘

depar tmant ¢ oarrennci from tinn {p
AfLar comalation ¢ tie rooulr ud por e
. service, they shagld ho conofdere! for

Feyularfsatinng

Z,

|

v

EIR
sl
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1

,Adhoc/tompora.y amplo'eqs shoul de nct ham
replzced by other- 2d “ho &/ tenporar
2nd | sheuld 'be- retuined “in prnfnran
,;{thexr juniors cnd out slders-“ T O

crr o RN

iy .:ﬁSuch a schene shdll hn suhmitteivbe .

T BT raenondents for scrutiny of this Tribunal
’ Wwithin a perind.of Lhres months. from- the.
" date of \ommun1CaLlon of this ordur.by the .
petitioner te them, - TN

’

1
E X e 5

1 Y

Tha re:zeu applicants c%aim that though tha Lo %

{.

impugnsd order ia very much leqsl end ts. booo paaaad .
. PR o R
tuneidarablu thoughL it u&u i**boult 1n e R

il
‘junior onaple while rendaring the uuq}or
Sl ool

contentxon that dug:w*f

'1 'xn

Vet e

fln.ncx.l conctraxnct and’ com:letlon of vork s in hapd
U/C 5taFF under dif ferent Categorlrc from both Can'-a)

Store Division as well gs Plunninn u{ulsion are )ibnly

to g roniere,:surpju§ arLer 313, 1904, | It has also bean ;;_f%{
é;nkgp“;4 :hdtdtus N*.igury c’ Flh;ﬁéﬁ hLs sn 1csl;ad' d:ﬁt?nif

1 i :
surrender of 10% of exxstlng post unter W/C Eott al;o- 'Jﬁ"q
for declarlno 10% no st on VU/C este blj ahnent Thoy h;wa

stated that due to f1n.nc1«l Constralnts yaN3d lack of ,f*

<chenasy the :oplic.nts uexe not'ﬁﬁt tled for any re.

qularisatlon of their services, ' . 3 0

Thare is

’

Forces the reviau

nothing ﬁp the§e d;rectioﬂs Uhich-

uDDllCints to qegu;.riae casdalvu rkorn '

in the abSehce of y nost, Thay ca;, take intp ntcount ﬁ;

theil atest positlon(regarding the prujects uhich- at

continuﬁng and raach the concluslon Lhdt no mor 9 rgqular:

post can be created The chond dxcuchon only rolates

to melemantation of the ﬁacxaxon of the Deptt, oP f-}ﬁff

Ve . RS Y

Parsunnel regarding tam:orary at. tus beinq give? tol o iy 8

K3
c-5ual \wrkaru uho have worked for 1

<P

OO TR AR )

e d?yn. Curtninly,ﬂﬁ“ffi%
it cannot ba accaoted thit the dppli(ants uil}tgatpimnliéanh B

their own ordera. The direction No.i ia baoédf'

B
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. | @NNEXURE— é5 =
: . CENTRAL ADMINISTRATIVE TR1BUNAL oy , {
o GUUAHATI BINCH ::: GUJAHATI - & '
. - . s J
¥ !
. O0.A.212/%4 !
Sri Niranjan Das" oo Roplicant ’

Union of India & Ors. +ss Respondants

PRESENT )

THE HON'SLE JUSTIGE.SHRI M,G +CHAUDHIRI, VICE CHAIRMAN, ‘
THE HON'BLE SHRI G. L. SAN”LYIN» MQNSCQ (Anmn, ).

- For the Applicant eoe  Mp. 7, K. Choudhu;y,
Mr. B8.K. Baishya,

.For the Respondents oo Mr. S. A{?i’ Sr.CuGeS.C,

|

- )

T - o
11.11. 94.; Mr B.K.Baishya f01 the applicant, : ﬁ
Mr S.Ali,Sr.C.G.S.C for the respondents, i ’

~The applicat;on is adm;;ted. Mr A1li |
receives notice for thé?respondents. He ,
shall file the memo of?appearance. By .
consent the applicatioqﬁis taken up for !
final hearing, g )
The applicant was gppointed as | i
Casual Khalasi on 14, 10,1986 on consolida-.
ted pay'at the rate of 15,450/ for the | ,
duration specified in that order. He uwas !
thereafter engaged as 0. g@nary labourer
on daily wage from time'to time. From the :
table Annexure-4 it is tlear that he has
worked for more'than'Zdﬁ days in each !
‘year namely, 1987, 1988£ 1989, 1990, 1991
and 1992, far the year 6993 he had uorked
for 62 days j upto 31. 8 <1993, i
T-he orders at Annexures 1 and 2
shows that the appllcant .was appointed .
as 8 casual worker. Frou the application . §
¢ it appears that on 14,5, 92 he wvas appoin-
ted as work charged KhalgSL in the scale

&J&L//

contd...

\




Ly — .
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~

e e 111.11.94 “of ,750-940/- on @dhoc basic. That oro
-t has not been produ~ed. From the p?a}lcu—.
lars given at Annexure-é it appears that
there vas a gap in service from 16, 10. 92
_till 1.7.93. Ue do not know whether on

' 1.7.93 "he uas appolnted again as a casual)

T .

uorker or as uork »harged Seasonal Khala=|
\; si in. the -work charge establishment in
a pay scale uith usual allowances on
“adhoc basis agalns; a post even.purely on
temporary basis, The applicant has simply
avered that his appointment was sometimes
' descrlba(as work charged Khalasi and on
- some occasiongas uurk charge¥labourer.
Tcalin
According to hxm ha was never, better
than &k a casual labourer.
- It appears to us that the applicant
can be extended the benefit of the.
"Casual Labourers (Grant of Temporary

Status and Regulanisatlon) Scheme" of
Government of Indxa which camg into.
effect from 1.9. 1993 The material date
belng 1.9.1933, the order dated 9,5.94
wvhereunder the applicant was again
appoxnted as Work Charged Seasonal
Knalasi may not n%;essarily come in the 1
vay of thg applic%nt for being considere%
under the schame if he uas uorking as i
casual labourer on 1.9.93, Even if on

"¢ 1.,7.93 he was appginted as Work Charged
Seasonal Khalasi qn adhoc basis that
would not in substan%e~to make much of 4

difference for hig not fgoked upon as

e

a casual labourer for the purpose of
the scheme. The concerned authority of

the respondents huuever, will examine
the position and qacertain as to uhat
J¥as the nature of uork of applicant on
1.9. 93y if he was- pasual labourer he
shall be entitled to be given the
benefit of the‘schbmegif he was appoin-

P e i et s bt e e v o e

lu%b/ contdese.




11.11.54

Mamo'No. $

‘nature of employment on 1.9.93, the

" keep an open mind wnd take appropriate |

‘of in above terms, -

-ted as uork cherge.] seasonal khalasi
then the authority gill consider sympa-
thetically ce Lo uh;ther frem the nature
of duty he was requgred to perform he !
codid still be rega?ded as casual labou—1
rer and extended the benefit of the

t

scheme. Subject to ‘the ascertainment of
the fact as directed above about the

respondents are dirgcted to extend the
bendfit of the schgme including confer=-
ment of temporary %?atus upon the appli-
cant forthuith if he is found eligible
notuithstanding the order dated 9.5.94.
The authority concgrned will bear in 3
mind that the lebel under which a !
worker may be appointed may not be ‘
necessarily determjne'kff his iligibllitJ
for being covered Ly this scheme and

wvorkers like appliéant should not ordi-
narily be deprived of the benefit of
the scheme, The euLhorlty concerned u111'

.....

steps. In the llgh§ of observations
made above the appiication is disposed |

I

No order as o costs.

$#/= MG CHAUDHARD
" VICE CHAIRMAN

yd/= G L.SANGLYINE
i MEMBER (ADMN)

Date

Copy for informatien & necessary actien to s

b£16ﬂ Shri Niranjan Das, rasident of Garal, Villags 3aruapara, District Kamrupe.
(2) The Secrstary, Ministry of Water Resources, Goyt. of India, New Delhi.
(3) The Chairman, Central Water Commission, Seva Ehawan, Re.Ke Puram,

New Delhi - $6.

(4) The Exscutive Engineer, Cantral Water Commission, Middle Brahmaputra

Sub=Division, Gueahati.

(5) The Dsputy Dirsctor, W.Re. & Flood Foracasting Division No. I, Cantral

Water Commission, Guuahati-S.

i {: ij )
»z\b@?;z;;n/w )

SECTION OFF 1CER (3) A7‘ \s“
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27 ANnERORE L

gIS‘rRA'rIVE TR1BUNAL, GUWAHATI BENCH.

'u\-n .
> ¥ s % -‘..-?-‘
)ﬁ _E,eti.tion No.123/95 with'r-15}3.107/95(in 0.A.189/94)

(A Pathak Vs. Uni ~n of India & Ors.)

BT
Misc.petit,ion No.124/95 with™M,P.108/95 (in 0.A.212/94)

g s :ﬁg!:;}w:w-:p’y = .
Nf?%njan Das Vvs¢ Union of India & Ors.

"Orderx This the 4th Day of Januvary,1996.

5 :¢3n g
hThe Hon'ble shri G.L. Sdngly*ne, Member (Admninistrative)
QE?%“ ST

E‘the original appllc«nt4 ¢ Shri B.K.Sharma.

W

j o éheforiginal reSponﬁents :+ Shri S.Ali,Sr.C.G.S.C

ORDER

Séasonal Khalashi The applfcant in C.A.212/94 had

i R e
in ¥ casual Khalashi. By .our crder dated 1.11.94

*ﬁ% \ﬁgé%%ﬁﬁ?

1Iﬁ11‘94‘l the respective C.As we had directed the

‘”ébgeﬁfs to c0nsider the case of the respective applicants

[x&h 4 -‘2.»' oL

tﬁg?idally under the Schenme.
L~ ’.::‘1 J
~~}3? ~,M. .Nos.99/95 and 100/95 the recpuctive applicants

AR 2

soughtf

\9‘1 o
U

tation that decision w1ll e taken early we

RS
.’\. 7

0.95. The respondents

A ~ CANEA
have filed 4.D. 107/95 afj 109/95 in Lhc respective pxplaiang

ih Lhe recspective CLAs

,;,_fhave fned \4 p ,123/95 and 124/95° ..uoknxg directicns unler

2

uLction 27 read with Rule 24 of &-;injstx tive Trilaiinals

't

AFt for direction to the raspendents to felement the

on 17 10 g5.




P R S

- T OeRAL. G DT

; ) -

. . . ;‘,!"J:‘.:j ‘.5‘5'“:«‘ by
. .P.10 d i
3 In M.P.107/95 a?%ﬁ%ggég' '
P pEwieds vy
that since the appointment, was cof 2
S CH ""

>

1‘ \l‘,
,'... R

T th,. j'.
and there are no posts for regglar appointment ava11a11~
"&“\ %"“v gt

the applicants cannct be continued gn engagement bui
AT :a'oﬁ"

a scheme is under finallsation in the CWC/MOWR for gre g

*. Vi ‘.
n/\,_( \"“,‘ \ ’,‘?’ P v

temporary status in terms of" DOPT Circular ‘of September,

’-4 "r

Vs "1—... kY dn
ST -'ﬂ.r.’ ‘,(.‘{ ; :
1993 td Seasonal Kha]asis ‘and when th? scheme will be imple-
2 “ o‘x"“ '\lu '(J;r‘« .'
monted that will redress “e grievanCL of the applicants
A K ~\
”5IJ~¢T£W%

who will be considcred Lor qbsorption as per seniority
D e “f“""“;&,}’i I
L "..s'«

A ;e A__‘. ‘x{‘;u
) -'. s r{.&é‘
4. . In the crder passed on: 17.10 95 we-had expressed

~,__._\_\~ ‘ L’:I:' f‘\

the desire that the respondents -shou 1d take a decision as

agalnst regular vacancy.f

.'.:"Iq \If J‘,\M"
early as possible and had givenﬁflberpy to the applicant

) Js.* - et "7
"l: "ju""

fmﬂv v
(in C.A.189/94) to seek direc;{én if necessary after one
month if no action was takentaq‘ig‘pad appeared to us that
ew’ﬁﬁéwi,;
the respcndents had not ser ouslywcongidered the case of
Mt ot

v the doplicant in the light“of bserveticnsmade in the order

e elas
. &--.A

‘on the 0. A As nothlng haa re’ulted the M.P.123/95 has been
~.." " ‘l‘.u,)'rpgk

filed seeking a direction tc tﬁe res;ondents to give effect

"ci"'

v‘\L "'"v‘!, <

to the order dated 17 10 95, Simiiar is the position in
M.P.124/95 in 0.A.212/9

5. In these casesiﬁeT . grant relief in

~

mandatory terms but as we were'batissied that respective

applicants deserved to be considered for employment we had

" directed the respOndents to cfnsiger ‘their cases sympathe-
. _‘ $ " ;‘r !
Lically. Our intention ‘was that tlll the scheme was imple-
s ‘ s “'. .
v rented and the fate of thé applicanta was decided oneway

DR

féf_iht~uuh“r thﬂy should as far as possible be not rendered
i D
i R
jebless. lowever, since‘the respondents find it difficult
; ¥ e

te acvoirncdate Lhem till the scheme is finalised we cannot
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o AMNEXURE- % |
. HEGISTERED FUST

NO.MBD/GAU/WC/ESTT~SA(CAT)/95é(§§;}5:2
~ GOVERNMENT OF. INDIA 7
MIDDLE BRAHMAPUTRA. DIVISIUN  --
CENTRAL. WATER COMMISSION
RAJGARH ROAD : GUWAHATI.781007

L ]

‘ DATED THE 2-0f 5 /1995,
To Shri Bimal Kr,Bsishya,

kdvocate,

Guwehati high Court, -
Bharalumukh, Sleic Gede o gi-
Guwahati - 9, *

Subject: Legal notice on behalf of Sgri Niranjan Ch,Das,
Casual Khalasi, -k

ot

Sir,

‘ I am in receipt of your legal notice dated
6th May,1995, o

Following points are intimaﬁed for your informatior

(1) Regarding direction of the lion'ble Central

Administrative Tribunal,Guwahati Bench:in 0.A.No,206/9%. .1t
is informed that the matter has already been sent to the
C.¥W.C. headquarter. The case regarding’framing of a scheme
for grant of temporary status and re ularisation of Work-
charged Seasonal/Ad-hoc employee in ¥.C. 1s still under
consideration in consultation with the Ministry of Water
Resources and Ministry of Law and Justjce and Department of
Personnel and Traeining etc, The case of the applicant shall

be considered sympathetically on receipt of Government
- decision on the scheme, g

{ ;

It is further informed that Shri Niranjan Ch.Das
has already been given employmént as S¢asonal Khalasi with
effect from 15.5.95 and as per information available he has
already Jjoined also, K.

This is for favour of your information please,

Your% faithfully,
LB N\
( A.S,P, SINHA )
B EXECUTIVE ENGINEER

Ib" 5
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ﬁ
GUWAHATI BENCH AT GUWAHATI -~ 2
| 92
In"the matter of <9
0.A. No.223 of 1996 3 v
Shri A.Pathak & Ors. e
. N éfg
Vs @
. Union of India EE
In the matter of &:

written statement submitted by the
' respondents No. 1 to 3

The humble Respondents submit their
written statements as follows:-

1. That with regard to statements made in paragraph

1 of the application the Respondents beg to state that
the scheme for Grant of Temporary Status and Regulari-

sation of Seasonal work charged Khalasis is being framed,

as per the Hon'ble Tribunal's direction issued in OA.

No. 1300/94 by the Hon'ble Calcutta B#Anch including

fhis Hon'ble Bﬁnch alsb.,1§ is further clarified that
tghe ﬁraft scheme has alreédy been circulated to concern
ministries and Departments for their comments/observations
within a fixéd time frame and after the r'eceipt of the
same.'.the same would be placed before the Cabinet immedia-
>te1y for its 'approv_al as required under the Transaction-

of Business rules, as the same is a policy matter.

2,3 Paras 2 & 3 require no reply.
4.1 - Contents of 4.1. requires no reply.
4,2 to 4.6 That with regard to statements made in the

para 4.2, 4.3, 4.4, 4.5 and 4.6, the Respondents beg

to state that the .statement made by the applicants

WIFRLIVe Prifygoet

"?Wag‘!_._:i; Bruch, €iwshae?

PAtral Admini
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3y .
that they are holderslof Group 'D' posts on casual basis
is -not vcorrect. The applicats aré ‘seasonal Khalasis
engaged in workcharged e_stablishment. The Respondents
further beg to state that the 1993 scheme is not applica-
ble to the séavsonal Khalasis engaged in wor_kcharg'ed
establishment. The Respondents further beg to state
that the sea_sonal Khéla.sis are -engaged in workcharged
estabishment for a slpecific purpose i.e. for assisting

in collection "and handling of hydrological data for

flood fovrecasting from respective rivers during monsoon

from 15th May to 16th Obtober evéry year. . A.ccordinglyv

they are engaged every year and same kind of letters
are issued every yvear. This fact 1s always mentioned

in their engagément letters. Sometimes, the applicants

" were engaged during intervening period prior 'to 1993

for handling of hydrological date due to ‘exigency of

work.

4.7 to 4.9 contents of para 4.f to 4.9 are not correct
and denied. Respondents beg to state that ;che judgement
referred to here pertains to those who have been working
as Khalasis, Carpenters, Misvtries, Motor Mechanics, Drivers
and ;Electricfans on adhoc basis arid not to- the seasonal
Khalasis _engaged in wbrkcharged establishment who' works

for a limited period for a specificb work. It is further

stated that the seasonal Khalasis are not adhoc employees.

"It is respectfully stated that the judgement of theé

Hon'ble Tribunal, Principal Bench, as referred, 1is not

applicable in the facts and circumstances of the present

[N
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case. It is further 'stated that 1993 scheme is al,':;);!

not applicable. It is further sta'ted that as submitted

hereinabove the scheme for grant temporary status and

’regularlsati'on of seasonal Khalasis is not yet finalised,

the case of ‘{ndividual applicant would be considered

on finalisation of the scheme. .

4.10 That with regards 'to statement made in para 4.10

of the a-pplicatlon, the Resppndents pbeg to state that

~as}’per nature of job the seasonal Khalasis are engaged

during monsoon period i.e. from 15th May to 15th Oct.

-every year for the purpose of flood forecasting. After

15th Oct. there is absdlutely no. work of flood fore-

casting. All the applicants are well aware of this'f.act

that after 15th Oct. they will be disengaged, they have

‘accepted the job being fully aWar'e of this fact. The

. - ’
allegation regArding alleged exploitation by the Respon-

dents, therefore, 1is not correct. All the ‘applicants

are free.to choose any_ other job suitable to them.

4.11 That with 'réga'rds to statements made 1in paragraphs
4.15. of the épplicati_on.:.,the Respondents beg to state
that Tthé judgement ref.erred in th>e paragraph was spécijica-
11y meant for tﬁe employees who have been working as
Khalasis, Carpenter, Mistries, Motor’ Mechanics,. Drivers
and Electrlciahs on adhoc basis and not to the seasonal
Khalasis engaged on workcharged establishme'nt. for a
gpecific purpose and for specific period. It is further
statéd that the seasonél Khalasis ére not adhoc employees.

As such the said__judgement is not applicable in the

facts and circumstances of the present case.

f
Kl
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4.12 to 4.14 Contents of Para 4.12 to 4.13 & 4.14 of

0.A. are mattér of records.

4.15 Cdni:ents of para 4.15 are wrong & -denied. It is
denied that the. Respondents have acted illegally, as.
alleged. It is further denied that they .have acted in
direct confrontation with the Hon'ble Tribunal's order,
as alleged. It s stated that the Respondents have
highest regard for fhe majesty of the Hon'ble Tribunal. -
4.16 The with regard to statement made in para 4.16
of the appli.cation, the Réspondents beg to state that
the'interim order .péésed by the Hon'b.le. Tribunal has
already béen modified. The Réspondents further beg to
state that the sch.eme for grant- of temporary status
and regularisation' of thé services of seasonal Kﬁalasls
has already been drafted by GC.W.C. and Ministry of
Water, Resources and at present ivs peing circulated to
concern Ministries and Départments for their comments/
obser'vations' within a fixed time fréme and immediately
thereof the cabinet “approval would be sought as per
transaction of busir_le'ss‘rules. It is -further stated
that as and when the lsaid ccheme is approved, the

individual applicant's case would be considered.

5. That with ‘regard to statements made 1in paraEraph

5 of the application the Respondents beg to state that

" regarding grounds for relief with Legal Provision the

Respondents beg to state that none of the grounds are
maintainable in law as well as in fact and as such the

application is liable tobe dismissed.

! —
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6. That with regard to statements made in paragraphg
6 of the application, the Respondents have no comments

on them.

7. GContents of para 7 are denied for want of knowledge.
8 & 9 That with regards to statement made in para 8
& 9 of the application reg’ar'di‘ng ‘relief sought for,

the Respondents beg to state that in view of the facts

‘and circumstances stated above the applicants are not

entitled to any of the relief sought for and as such.

“their application is 1iable to be 'dlsmlssed‘.

2
3;?1

zw 2

10 to 12. That with regard to statéments made in para-

graphs 10. 11 & 12 of the apblicatlon. the Respondents

‘have no comment S.

. o s e ol R
"i That '.the "Respondents submit that the application»‘\-ﬂl‘""

- ls‘devoid of merits;}and hence liable to be dismissed.

VERIFICATTION

I, V.b. Shiv, Executlve Engineer, Middle Brahmaputra

‘:._;Dlv,lsion. C.W.C., Rajgarﬁ Road, Guwahati -7 and Respon-
‘dent No.3, do hereby solermly,_declar'e that the statement

f':'made above are true to my knowledge, belief and informa-
'/.tlon based on official records. Legal submission. made
‘

o
.t

&

therein are true upon Legal advice received and’ bflleved__,
to be correct. I sign this verification on thizs...jii ....... .

h‘day Of.i..l‘.&".' 1997 at Gllwahatl

DECLARANT



